FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF M/S UPAL BUILDTECH PRIVATE

LIMITED RELEVANT PARTICULARS

1. | Name of corporate debtor M/s Upal Buildtech Private Limited

2. | Date of incorporation of corporate debtor | 13.03.2008

3. | Authority under which corporate debtor is | ROC-Delhi
incorporated / registered :

4. | Corporate Identity No. / Limited Liability | U45400D1L.2008PTC175323
Identification No. of corporate debtor

5. | Address of the registered office and | Office No. 303, 3" Floor, Balaji Chamber, D-
principal office (if any) of corporate debtor | 246/10 Street No. 10, Laxmi Nagar, New

Delhi-110092

6. | Insolvency commencement date in respect | 25.01.2023 (order received on 02.02.2023)
of corporate debtor

7. | Estimated date of closure of insolvency | 24.07.2023
resolution process

8. | Name and registration number of the | Mr. Anup Kumar
insolvency professional acting as interim | IP Reg. No. IBBI/IPA-002/IP-N00333/2017-
resolution professional 18/10911

9. | Address and e-mail of the interim | Ch. No. 734, Lawyers Chamber Block.
resolution professional, as registered with | Western Wing, Tiz Hazari Court. Delhi-
the Board 110054

Email: sachanlawanalyst@gmail com

10.| Address and e-mail to be used for C-708, I Thum Tower-C, Plot No. A-40,
correspondence with the interim resolution | Sector 62, Noida, UP-201301
professional Email ID: irpupalbuildtech@gmail.com

11.| Last date for submission of claims 16.02.2023

12.| Classes of creditors, if any, under clause

(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Allottees under a Real Estate Project under
section 5 (8) (f) of the Insolvency and
Bankruptcy Code, 2016.)
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13.| Names of Insolvency Professionals 1. Mr. Prabhat Ranjan Singh, IP

identified to act as  Authorised IP Reg. No. IBBI/IPA-002/1P-
Representative of creditors in a class N00428/2017-18/11239
(Three names for each class) Add:- 119, C.K. Daphtary Block.

Supreme Court of India, Tilak Lane,
New Delhi-110092

2. Mr. Pradeep kumar Verma, IP
I[P Reg. No. IBBI/IPA-001/IPNO-
1884/2022-23/14134
Add:- C1-504, Cleo County, Sector
121, Noida-201301

3. Mr. Deepak kumar Agarwal, IP
I[P Regd. No. IBBI/IPA-002/IP-
NO00584/2017-18/11778
Add:- B-27. Sector 47, Gautam
Buddha Nagar, Uttar Pradesh-201301

14. (a) Relevant Forms and Weblink:

(b) Details of authorized | https://ibbi.gov.in/en/home/downloads
representatives are available at: !

Physical Address: Details given in the entry |

no. 13 i

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a Corporate Insolvency Resolution Process of M/s Upal Buildtech Private Limited on
25.01.2023 (Received on 02.02.2023).

The creditors of M/s Upal Buildtech Private Limited, are hereby called upon to submit their
claims with proof on or before 16.02.2023 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No. 13 to act as authorised representative of the class Allottees under a Real Estate Project
under Section 5 (8) (f) of the Insolvency and Bankruptcy Code, 2016 in Form CA.

(2
Mr. ANUP KUMAR
INTERIM RESOLUTION PROFESSIONAE

M/S UPAL BUILDTECH PRIVATE LIMITED
Regd. No. IBBI/IPA-002/1P-N00333/2017-18/10911

Submission of false or misleading proofs of claim shall attract penalties.

Date :04.02.2023
Place : Delhi
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% The Submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for C orporate Persons)
Regulations, 2016 (CIRP Regulations). The proof of claim should be submitted by way of the
following specified forms in the CIRP Regulations.

FORM B — for claims by Operational Creditors

FORM C - for claims by Financial Creditors

FORM CA — Submission of claim by Financial Creditor in a class.

FORM D - for claims by Workmen and Employees

FORM E - for claims by Authorized Representative of Workmen and Employees

FORM F - for claims by Creditors other than Financial Creditor and Operational Creditors.

In order to get a copy of the form, you may download from the abovementioned website
www.ibbi.gov.in htpp://ibbi.gov.in/downloadfrom.html and the CIRP Regulations.
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#4 | Net Profit/ {loss) for the period after Tax (757} 2,102) (858) {3,642)
' || {after exceptional andior extraordinary items)
{J? jTotel Comprehensive kicom far the (755)| (2087  (B44| (3.636)
period [Comprising Profit/loss) for the period (after
| tax} &other Comprehensive Income (after tax]]
8 |Paid up Equity share capital 1,370 1,370 1,370 1,370
7 |Reserves (excluding Revaluation Reserves) . . (8.4
8 [Earnings Per Share in Rupees
(Face Value of fis 10/ each) - {not annualised)
1. Basic (not annualised) (8.82)| (15.34)] (48" (26.58)
2. Diluted (not annualised) 8.52) | (15.34) (4.81)| (26.58)

Notes:

{wwwi.srstinl.

1. The above is an extract of the detailed format of Unaudited financial results for the Quarter and Nine
menths ended December 31, 2022 filed with the Stock Exchange under Regulation 33 of the SEBI
{Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format of the financial
resufts are available on stock exchange website (www.bseindia.com) and on company's website

2. The ahove results have been reviewed by the Audit Committee and approved by the Board of Directors
of the Company at its meeting held on 03 February, 2023. The Statutory Auditors have carried out a

limited review of the results for the quarter and Nine months ended December 31, 2022.
3. The figures of the previous period | year have been re-grouped jre-arranged and | or recast wherever
found necessary.

FPlace : Udaipur

Date : February 03, 2023

By Order g;rthe Board
(Vikas Ladia]

qp TATA CAPITAL FINANCIAL SERVICES LIMITED

TATA Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai-400013.

POSSESSION NOTICE
(As per Appendix IV read with Rule 8(1) of the
Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the Tata Capital Financial Services
Ltd., under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Inlerest Act, 2002 and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued a Demand Notice dated
11.10.2022 calling upon the Borrower & Co-Borrowers/Guarantors, i.e., (1) MR. MOHIT PURI,
(2) MS. RITA PURI, Wio Late Shri S. C. Puri both resident of B-95, Lajpat Nagar-I, New Delhi-
110024 and (3) MIS AUTO ZONE, Through its Proprietor, Resi-cum-Office, B-35, Lajpat Nagar-
|, New Delhi- 110024 to repay the amount mentioned in the Demand Notice being
Rs. 3,79,11,358.41/-vide Loan Account Nos. 7903437, 20706737 & 8920100 along with penal
interest, applicable charges, etc. within 60 days from the date of the said Demand Notice.
The borrowers, having failed to repay the amount, natice is hereby given to the borrowers, in
particular and the public, in general, that the undersigned has taken symbolic possession of the
property described herein below in exercise of powers conferred on him under section 13(4) of
the said Act read with rule 8 of the said Rules on this 2nd day of February, 2023.
The borrowers, in particular, and the public, in general, are hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of the Tata Capital
Financial Services Ltd, for an amount Rs. 3,79,11,858.41/- as on 11.10.2022 alongwith interest
thereon and penal interest, charges, costs etc. from 12.10.2022.
SCHEDULE OF THE PROPERTY:

~ SNTIRE BASEMENT, GROUND, SECOND FLOOR, AND ENTIRE TERRACE OVER AND

THE SECOND FLOOR BUILT ON PROPERTY BEARING NUMBER B/95, LAJPAT
NAGAR- |, NEW DELHI- 110024, MORE PARTICULARLY DESCRIBED IN RELINQUISHMENT
DEED DATED 17-10-2012, EXECUTED IN FAVOUR OF MS. RITAPURI,

Managing Director & CED (DIN : 002562889)
e

BOUNDED AS:

EAST: SERVICE LANE WEST: ROAD

NORTH: PLOTNO.B-105 SOUTH: PLOTNO. B-104

Date: 05/02/2023 Sd/- Authorised Officer,

PLACE: New Delhi For Tata Capital Financial Services Limited
"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, itis not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertise®s or
otherwise acting on an advertisement in any man
whatsoever.

IoSamir, ownedby Shr RajKumarSIngh&Sml Rulfaigbondad
paca South - Entrance & Flat No. 796, East - Open Space & Other Flat,

Authorised Officer, UNION BANK OF INDIA

] FORM A :
PUBLIC ANNOUNCEMENT

[Undan; Regulation 6 of the Insolvency and Bankrup!
(Insolvency Resolution Process for Corporate Persons)

Board of India
) Regulations, 2016]

M/S UPAL BUILDTECH PRIVATE LIMITED
RELEVANT PARTICULARS
Name of Corporah Debtor M/s Upal Buildtech Private Limited

Date of incorporation of Corporate Debtor | 13.03.2008
_Amhoﬁty undend_it;h Corporate Debtor is | ROC-Delhi
ncorporated / registered

S-’N.—‘l

»

Corporate Identity No. / Limited Liability
Identification No. of Corporate Debtor

U45400DL2008PTC175323

5. |Address of the registered office and Office No. 303, 3rd Floor, Balaji Chamber, D-246/10
principal office (if any) of Corporate Debtor | Street No. 10, Laxmi Nagar, New Delhi-110092
@ [Insalvency commencement date in 25.01.2023 J
respect of Corporate Debtor (order received on 02.02.2023) .
7.|Estimated date of closure of insolvency | 24,07.2023 o
resolution process
8.|Name and Registration number of the Mr. Anup Kumar
inaowency pra!essipnai acting as Interim | Reg. No.: IBBU/IPA-002/IP-N00333/2017-18/10911

Address&smmldthsinbﬂmmmuon Ch. No. 734, Lawyers Chamber Block,
professional, as registered with the board | Western Wing, Tiz Hazari Court, Delhi-110054
E-mail: sachanlawanalyst@gmail.com
C-708, | Thum Tower-C, Plot No. A40,
correspondence Sector 62, Noida, UP-201301

Resolution Professional E-Mail: irpupalbuildtech@gmail.com

11.{ Last date for submission of claims 16.02.2023

12.|Classes of creditors, ifany, under clause (b) of| Allotiees under a Real Estate Project under
sub-section (54) of section 21, ascertained by | section 5{8))(nofﬂ1elnsulveﬂcyandBmkmptcy
Professional

10.{ Address and e-mail to be used for
with the Interim

the Interim Resolution Code, 2016

13.| Names of insolvency professionals identified| 1, Mr, Prabhat Ranjan Sin
toactasauthorised ofcreditors| [P Reg. No.: IBBIﬂPﬁrOOgﬂhPNOM?&'ZM? 18/11239
inaciass (three names for each class) Add:119, C.K. Daphtary Block, Supreme Court of<
India, Tilak Lane, New Delhi-110092
2.Mr. Pradeep Kumar Verma, IP
IP Reg. No.: IBBI/IPA-001/IPNO-1884/2022-23/14134
Add: C1-504, Cleo County, Sector 121, Noida-201301
3.Mr. Deepak Kumar Agarwal, IP
IP Regd. No.: IBBI/IPA-002/IP-N00584/2017-18/11778
Add: B-27, Sector 47, Gautam Buddha Nagar,
Utiar Pradesh-201301
(a) Weblink: https:/fibbi.gov.infen/home/downloads
(b) Physical Address: Details given in the entry no. 13
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(a) Relevant forms avallable at

{b) Details of authorized representatives
are available at

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a

Corporate Insolvency Resolution Process of Mis Upal Buildtech Private Limited on 25.01.2023

(Received on 02.02.2023).

The creditors of M/s Upal Buildtech Private Limited, are hereby called upon to submit their claims with

proof on or before 16.02.2023 to the interim resolution professional at the address mentioned against

entryNo. 10.

The financial creditors shall submit their claims with proof by electronic means only. Al other creditors may

submit the claims with proof in person, by postor by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of

authorised representafive from among the three insolvency professionals listed against entry No. 13 to act

asauthorised representative of the class Allottees under a Real Estate Project under Section 5 (8} (f) of the

Insolvency and Bankruptcy Code, 2016in Form CA.

The Submission of proof of claims should be made in accordance with Chapter IV of the Insolvency and

Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2018

(CIRP Regulations). The proof of claim should be submitted by way of the following specified forms in the

CIRPRegulations.

FORM B—for dlaims by Operational Creditors

FORM C for claims by Financial Creditors

FORM CA - Submission of claim by Financial Creditorin aclass.

FORM D - for claims by Workmen and Employees

FORM E-for claims by Authorized Representative of Workmen and Employees

FORM F —for claims by Creditors other than Financial Creditor and Operational Creditors.

In order to get a copy of the form, you may download from the abovementioned website www.ibbi.gov.in

hipp:/fibbi.gov.in/downloadfrom.htmiand the CIRP Regulations.

‘Submission of false or misleading proofs of claim shall attract penalties.
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Mr. Anup Kumar|
Date : 04.02.2023  Interim Resolution Professional for M/s Upal Buildtech Private Limited
| Place: Delhi Regd. No.: IBBI/IPA-002/IP-N00333/2017-18/10911)
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